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SHRl M. N. OOVINDAN NAIR 
(Trivaadrlll1l) : All the doubll that bve 
been raUcc:l wiD be settled at a later ciate. 
Tlaat is how I UDd'!ntand your ruliDg. 
Thetd'ore, you have made it clear. n.erc 
wa. a disc .... ion whether the House wouJd 
continue OIl the 17th. That was there. 
But you have made it very clear that it is 
the view of the Govemmcnt that it i, not 
lit.tilll beyoDd t6th. That is whir" you 
I.lll. So, upto 16th. you lit. Whe*r 
it is OIl the new summonns or on the old 
SIII1\mons, that question, when an occalion 
ariaea, will be ICttled later. 

MR. SPEAKER: TheJot, cannot be 
too many apeaken. Mr. Kamath. I bave 
heard you. No, I am sorry. Mr. Kamath, 
ple.,e help m~. 

SHRI HARI VISHNU KAMATH : 
A new point ha. bren raised. Under 
article 108(3:' the SUlnmonS is also proper. 

MR. SPEAKER: M-. Kamath, I 
have told you, I am not deciding that 
point today. I am not going to d~cid" i! .. 
This i3 not the rerunl tu dccid{'. I am not 
going to) d~cide fllrthN. I have given th~ 
ruling. "'~. now go to the legislative 
business. 

AN HO:-;. MEMBER: What i. the 
date of th~ Join! S~ .. ion ? 

(lnltrruplion,) 

SHRI B. SHA:-;KARANA.1\'D: The 
HoUle is C"'.onr'..!Z(d. 

MR. SPEAKER: How can I help 
it? That i5 a matter for others .. 

SHRI B. SHANKARANAND: You 
have to help us. Who will protect us ? 

(/ nl,"up/ion,) 

MR. SPEAKER: I have told you 
it will be decidt,d as and when necessary. 

SHRI B. SHAXKARANAND: For 
reserving the date 16th ~r the continuation 
of the businesa of the Howe, which sum· 
mons, whether Ihe lint summons or the 
present summons, these are matten .... 
(lnllrruplionl) Do you want the Memben 
to 8" and come back? 

MR. SPEAKER: You take a risk. 
We now go to the legislative business .. 

SHRI B. SHANKARANAND: Any 
business conducted in the Joint .e .. ion wiJI 
be completely iIIega\. 

MR. SPEAKER: They have got 
their legal opinion. You are a lawyer. 
You give your legal opinion. Now, we go 
to the legislative business. 

ALIGARH ~USLIM UNIVERSITY 
(AMENDMENT) BILL 

THE MINISTER OF ED1,1CA-
TION. SOCIAL WELFARE ANI>CUL-
TURE (DR. PRATAP CliANt>RA 
CHUNDER): I beg 10 move for leave 
to introduce a Bill further to amend the 
Aligarh Muslim Univenity Act, 1920. 

SHRI G.M. BANATWALLA (POD-
nani): Sir, on a point of order, under 
rules 69 and 70. Rule 69 says that. Bill 
involving expenditure shall be accompani-
ed by a financial memorandum. Rule 
70 says that the Bill should also be accom-
panied by a memorandum regarding de-
kgated legislation. Th~ spirit of these 
rules is that a total picture should come 
I".fore the House. 

Therefor<', th~ hon. Minister should, 
along with the Bill. also present to the 
House the report on the Bill that he has 
Tt"ccived rcportr-dly from the Minorities 
Commission. The A-finoritirs Commis-
sion has submitted a report with respect 
to this Aligarh Mu.,\im University 
Bill. That report should also be laid on 
the Table of the House. I am not OppOS' 
ing the introduction of this Bill. I only 
say that the purpose of these rules 69 and 
70 asking for aU these accompanim~nts is 
that: the total picture should com~ before 
the HoUSf", The Minorit~r.1 Commission? 
a very important C.ommiuion, ha~ sub-
mi tted a report on tho features of this Bill 
to the Governtn<:nt. and this fact has come 
in the newspapers. Therefore, the Go-
vernment, while introducing thi~ Bill, 
should also present this report, which they 
have received from the Minorities Com-
mi~~ion, to the HO\l!K". 

MR. SPEAKER: I see no point nf 
order. 

The queation is 

"That leave be granted to iDtra-
dwx: a Bill further to amaId the 
Alifllll'h Muslim Univcnity 
Act, IgiO." 

DR. PRATAP CHANDRA CHUN-
DBR: Sir, I introduce the Bill. 


